
THE ESSENTIAL COMMODITIES (AMENDMENT) 
ACT, r986 

No. 42 OF 19$6 

[8th September, 1W.1 ,, 
. . . . . <  

An ~ c t  furtlier to k.nend the Essential ~oxirnodities Act, 1955. 

B,E i t ,  enacted, by parliament 'in &e ~hirt~-keventh year a1 the . . 

. ... piibic of. 111dia a s  follows: - ' . . .  . , . . . 
. . 

. This Aet may be called the 'Essential Commodities (Amend-. . . . . 

.. anent) Act,, 1986. . '  I .. 

I Substi- 2. For section 6E of the Essential Commodities Act, 1955 (hereinafter 10 of LMs, 
tution of referred to as the principal Act), the fdllowing section shall be substituted, 
new set- namely: - 1 

tion for 
section 

Bar of "6E. Whenever any essentiai commodity is seized in pursuance of 
jurisdic- an order made under section 3 in relation thereto, or any package, 
tion in co$ering or receptacle in which such essential coinmodity is found, or 
certain any animal, vehicle, vessel or other conveyan* used in ca.rrying such 
CaBea. essential oon~rnodity is seized pending confiscation under section 6A, 

the Collector, or, as thc case iaay be, the State Government concern- 
ed under section 6C shall 'nave, and, notwithstanding anything t o  the 
contrary contained in any other law for the time being in force, any 
court, tkribunal or other avthority shall not have, jurisdiction to mairP 
orders with' regard to the posseshion, delivery, disposal, release or '' d:~,t,tribution of such essential commodity, package, covering, r5cep- 
tacle, animal, vehjcle, vessel or other conveyance.". 

1% mend.. 3. 111 section 7A of the principal Act,- 

rnent d 
section 7A. (a,) for the words "sjx per cent:", at both the places- where 

they occur3 the wordg "fifteen per cent." shall he substituted; 
( b )  after the words "as an arrear of land revenue", wherever 

'hey occur, the words, "or as a public demafid" shall be inserted. 

4. In section 12AA of the principal Acf, in sub-section ( I ) ,  in clause 
hmecd- 
ment of (e), after the words "an offence under this Act", t.he words "or ~ ~ p o n  a 
section ccsmplaiiit made by an officer of the Central Government or a State 
12AA. Government authorisecl in this behalf Isg tl:e Government concerned" shall 

be ir~set-ted. = ' a , , *  

' . \ '  J > x , ,  


